NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH

COURT III
23. LA. 3888/2022  I.A. 1687/2022 1.A. 1445/2022 1.A.518/2022
I.A. 6/2022 IN C.P.(IB)-3367(MB) /2019

CORAM: SHRI. H.V.SUBBA RAO, MEMBER (J)
MS. MADHU SINHA, MEMBER (T)

ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE NATIONAL
COMPANY LAW TRIBUNAL ON 06.01.2023

NAME OF THE PARTIES: Parco Engineers M Private Limited
V/s.
Golden Beach Infracon Pvt Ltd.

SECTION 9 OF INSOLVENCY AND BANKRUPTCY CODE, 2016

ORDER
Mr. Amir Arsiwalaa/w Adv. Arjun Satheesi/b Indialaw LLP, counsel appearing

for the Resolution Professional along with Resolution Professional Mr. Mahesh
Sureka is present in person, Ms. Aparna Wagle, Ms. Siddhi Somanii/b
Alliance Law, counsel appearing for the Applicant in [.A. No. 3888/2022, Adv.
Ashish Mehta a/w Adv. Ankita Sovani, counsel appearing for the Operational
Creditor, Adv. Ashish Mehta counsel appearing for theRespondent in I. A.
3888/2022 in C. P. 3367/2019 are present through virtual hearing.

I.A. 1445/2022

The above Interlocutory Application is filed by the Resolution Professional for
Liquidation of the Corporate Debtor Company.
Heard the argument of counsel appearing for the Resolution Professional and

the above Interlocutory Application is allowed. Detail order follow:

I.A.1687/2022




The above Interlocutory Application is filed by the applicant challenging the
rejection of their claim by the RP is disposed of in view of passing Liquidation
order against the Corporate Debtor granting liberty to the applicant to submit
their claim that fresh before the Liquidator.

I1.A.3888/2022

The above Interlocutory Application is filed by the applicant to condone the
delay and to direct the RP to consider their claim is disposed of in view of
passing Liquidation order against the Corporate Debtor granting liberty to the
applicant to submit their claim that fresh before the Liquidator.

List this matter on 13.02.2023.

Sd/- Sd/-
MADHU SINHA H.V.SUBBA RAO
Member (Technical) Member (Judicial)

//SKS//



